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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 19575 of 2025

Pramod Kumar Sharma

..... Petitioner(s)
Versus
State Of U.P. And 2 Others
..... Respondent(s)
Counsel for Petitioner(s) . La Chandra Srivastava, Neerg
Srivastava
Counsel for Respondent(s) : C.S.C.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Heard Sri Lal Chandra Srivastava, learned counsel for the writ
petitioner and Sri Awadhesh Kumar Shukla, learned Standing Counsel for
the State.

2. Learned counsel for the writ petitioner as per the instructions received
from his client submits that though the first prayer is for quashing of the
charge sheet dated 27.03.2025 but he forecloses the said prayer while
pressing the second prayer for concluding the proceedings within time
bound period.

3. Learned Standing Counsel has no objection to the same.

4. Considering the submissions of the rival parties as well as stand taken
by them, the writ petition standsdisposed of requiring the authority to
conclude the said proceedings within a period of three months giving due
opportunity to petitioner.

(Vikas Budhwar,J.)
January 7, 2026

Rajesh
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